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MATTER RAISED WITH PERMISSION
Hasty purchase of Rafale aircraft

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Deputy Chairman, Sir,
I would like to draw the attention of the nation to the hasty purchase of Rafale aircraft.
This has raised the attention of global defence experts. The Rafale aircraft, which are
meant for the Indian Air Force, are highly expensive and they are being purchased off
the shelf. After the strength that was provided, during the period 1985-89, there have
always been piecemeal purchases for the Defence. This has challenged our capacities and

requirements of the Armed Forces...

MR. DEPUTY CHAIRMAN: Mr. Rapolu, the time is over. Now, Question

Hour.

ORAL ANSWERS TO QUESTIONS
Revised Bill for acquisition of land

*31. SHRI ARVIND KUMAR SINGH : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government is contemplating to bring revised Bill for land acquisition

in the country;
(b) if so, the salient features thereof,

(c) whether Government proposes to acquire land within the radius of one

kilometre along both the sides of industrial corridors;
(d) if so, the details thereof and the reasons therefor;

(¢) whether Government proposes to provide at least 50 per cent of the developed
land along corridors to farmers whose land would be acquired in proportion to their.

acquired lands; and
(f) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY
BIRENDER SINGH): (a) to (f) A Statement is laid on the Table of the House.
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Statement

(a) to (f) The Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation & Resettlement (RFCTLARR) (Amendment) Ordinance, 2014 was
promulgated on 31.12.2014. A Replacement Bill was taken up for consideration and
passed by the Lok Sabha on 10.03.2015 incorporating some official amendments to the
Bill. However, the Bill could not be taken up for consideration in the Rajya Sabha. Section
105 of the Act of 2013 as amended by the RFCTLARR (Amendment) Ordinance, 2014
provided to extend the benefit of enhanced compensation, rehabilitation and resettlement
in case of land acquisitions done under the 13 Acts listed in the Fourth Schedule of the
Act. With a view to give continuity to the provisions of the said Ordinance, The Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation & Resettlement
(RFCTLARR) (Amendment) Ordinance, 2015 was promulgated on 03.04.2015and

consequential steps as required are being taken as mandated in the Constitution of India.
The important changes brought about by the amendment are as follows:

(1) Compensation in accordance with the First Schedule and rechabilitation
and resettlement specified in the Second and Third Schedules of the Act
are extended to the thirteen Acts mentioned in the Fourth Schedule of the
RFCTLARR Act, 2013.

(i) Appropriate Governments are empowered to take steps for exemption from
‘Social Impact Assessment” and “Special Provisions for Safeguarding Food
Security’ for national security or defence of India including preparation for
defence and defence production; rural infrastructure including electrification;
affordable housing and housing for poor people; industrial corridors set up by
the appropriate Government and its undertakings (in which case the land shall
be acquired upto 1 km. on both sides of the designated railway line or roads
for such industrial corridors); infrastructure projects including projects under
public private partnership where the ownership of the land continues to vest
with the Governments. In addition acquisition for such projects is exempted

from the first proviso to sub-section (2) of Section 2.

(iii) In place of the term ‘private company’, the term ‘private entity’ has been
substituted.

(iv) The definition of ‘Company’ in Chapter I is amended to include the recent

substitution of ‘Companies Act, 1956° by ‘Companies Act, 2013°.
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(vi)

(vii)

In cases where land acquisition process under Land Acquisition Act, 1894 had
been initiated and the Award was passed, but either possession of land was
not taken or compensation was not paid, there is provision of lapsing of such
proceedings after five years of passing of Award. It is amended to exclude all
such period, that is the period during which the proceedings for acquisition of
the land have been held up on account of any stay or injunction issued by any
court, or the period specified in the award of a Tribunal for taking possession
or such period where possession has been taken but the compensation is lying
deposited in a court or in designated account maintained for this purpose, in
calculation of five years period as specified in sub-section (2) of Section 24 of
the RFCTLARR Act, 2013.

The Rehabilitation and Resettlement award under Section 31 now also includes
‘compulsory employment to at least one member of such affected family of a
farm laborer’ under the ‘details of mandatory employment to be provided to

the members of the affected families.”

Section 46 of the Act was amended to clarify that provisions relating to
rchabilitation and resettlement +in case of land purchased through private
negotiations is applicable in cases when land is purchased by persons other
than the Government, Government Company and Trust or Society aided or
controlled by the Government.

(viii) A new Section 67 A has been introduced to facilitate the process of hearing

(ix)

x)

(xi)

of objections of the land losers by the Land Acquisition, Rehabilitation and
Resettlement Authority, constituted for this purpose, within the district where
the land has been acquired.

When an offence under this Act is committed by any person who is employed
in the Central or State Government at the time of commission of such an
alleged offence, the court will take cognizance of offences under this. Act
provided the procedure laid down in Section 197 of the Code of Criminal

Procedure, 1973 is followed.

Section 101 which deals with return of unutilised land has been amended to
change the period after which unutilised land will be reverted back to land
owner or to Land Bank from ‘“five years’ at present to ‘a period specified for
setting up of any project or for five years whichever is later’.

The provision of “Removal of Difficulties” has been made applicable to entire
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Act rather than ‘Part’ as the word ‘part’ was used in the Act inadvertently.
Further, the time period to remove the difficulties has been extended from two

years at present to five years.

Under the RFCTLARR Act, 2013, there is provision under Resettlement and
Rehabilitation” in the Second Schedule that in case the land is acquired for urbanization
purposes, twenty per cent of the developed land will be reserved and offered to land
owning project affected families, in proportion to the area of their land acquired and at
a price equal to the cost of acquisition and the cost of development. In cases, the land
owning project affected family wishes to avail of this offer; an equivalent amount will be
deducted from the land acquisition compensation package payable to it. No change in this

provision is proposed right now.
(MR. CHAIRMAN in the Chair.)
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MR. CHAIRMAN: Please, one minute. Please, one minute. J5 S8V, 8 SISl
(FAYT).... ST A Al

st =e Y TR Rz : guafa agiey, e i sas S Fofist sTefl 131 8, 594
Tig Tt At ©, ) 884 59 foru war € o 3% <11 § S9® T preparedness €, T
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MR. CHAIRMAN: Please, onc minute. Please, one minute. ...(Interruptions)... .
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MR. CHAIRMAN: If the answer is not satisfactory, please give notice.

...(Interruptions)...

SHRIMATIT JAYA BACHCHAN: Sir, this is the forum where we seek replies from

the Government... (Interruptions)...

MR. CHAIRMAN: Please, let your colleagues ask supplementary questions...

(Interruptions)...Please... (Interruptions)...
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MR. CHAIRMAN: If the answer is wrong, you know what the procedure is...
(Interruptions)...

SHRI CHAUDHARY BIRENDER SINGH: Sir, my answer is correct. I have given
the information...Interruptions)...Yes, yes...(Interruptions).. My answer is correct...
(Interruptions)... Don’t take it like that... (Interruptions)...

SHRI TAPAN KUMAR SEN: No. Your answer is totally wrong... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, since my name has been called, I would

like to put a very short question to the hon. Minister in the form of a supplementary.

I would like to know whether the meaning and definition of ‘land’, under the
proposed Bill, include both irrigated and non-irrigated land, apart from the fact that

consent clause has been removed in certain cases.

SHRI CHAUDHARY BIRENDER SINGH: Sir, there is, of course, difference
between ‘non-irrigated’ and ‘irrigated’ land. If you go through the official amendments
introduced by the Government in the Lok Sabha, it was made clear that the Government
would make efforts of the acquisition of the land which is Government land but not being
utilized due to some difficulty or the land which is waste land. So, both lands, which
arc of no use, first, the Government would search for land. It would be find out whether
district has any land bank and what land bank would be exhausted and the last resort
would be to see that if no land is available only then the irrigated land can be acquired...

(Interruptions)...

SHRI TAPAN KUMAR SEN: It keeps the doors open for taking over irrigated
land... (Interruptions)...So, you kept the doors open.

SHRI SUKHENDU SEKHAR ROY: Sir, I need your protection... (Interruptions)...
MR. CHAIRMAN: He has replied you... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, he has not replied to my consent clause.
Part of the supplementary was whether consent has been removed in certain cases or not.
It has not been answered.

SHRI D.P. TRIPATHI: Sir, this is no answer. .. (Interruptions)..
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MR. CHAIRMAN: It is not your turn, please. ..(Interruptions).. Tel, Aol 3M4 C[s]
SlIgY, it is not your turn. Do you want to amplify your answer, Mr. Minister?

SHRI CHAUDHARY BIRENDER SINGH: Yes, Sir. Let me be more clear and you
should also be clearer that the word ‘land’ is defined in the Act itself. If you go through
the definition, you would find what the land means. As far as the change or the consent
clause is concerned, when we say that the five important things have been brought out, 1

will go through them one to five.
SHRI DEREK O’BRIEN: Please say ‘yes’ or ‘no.’ ...(Interruptions)...

SHRICHAUDHARY BIRENDER SINGH: Please listento me. Why should I say 'yes'

or'n'? This is my privilege, let me explain and see how I explain. ... (Interruptions)...
SHRI DEREK OBRIEN: Please say ‘yes’ or ‘no.’ ...(Inferruptions)...

SHRI CHAUDHARY BIRENDER SINGH: No, I have not said anything. Please

listen to what I say. You can’t put your word in my mouth. ... (Interruptions)...

MR. CHAIRMAN: Please answer the question only and nothing else.

...(Interruptions)...

SHRI CHAUDHARY BIRENDER SINGH: Sir, the five things which have been
brought out from the consent clause are, wherever there is a special provision for
safeguarding food security or social impact assessment, these two things are left with the
appropriate State Governments. If any of the State Government does not want or if some
of the State Governments want, then they can continue with this. This is the discretion of

the State Government.

MR. CHAIRMAN: All right, thank you. Mr. Ahmed Patel. ... (Interruptions)...
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IR H BETl 1 still hold this view and I am also saying... (Inferruptions)... Please listen to

me. ...(Interruptions)... Why don’t you listen to me? Sir, we are also of this view that
under extraordinary circumstances... (Znterruptions)... That is why I explained when the

hon. Member was asking about the irrigated and non-irrigated land. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: It was open. Why did you remove that?

...(Interruptions)...

SHRI CHAUDHARY BIRENDER SINGH: No, no; you are mistaken. If you go
through our Amendment, ... (Interruptions)... IgHI s, . (TTE)....

MR. CHAIRMAN: This is Question Hour and we are not having a debate on a

proposed piece of legislation. .. (Inferruptions)...
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MR. CHAIRMAN: Thank you. Shri Sanjay Raut. ... (Interruptions)...
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MR. CHAIRMAN: Mr. Sanjay Raut, please ask your question. .... Interruptions)...

Please... (Interruptions)... Will you please ask your question?
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sft et R g : W, sH@T SR 98 REYA 21 1t extends to the whole of
India, except the State of Jammu and Kashmir. ... Interruptions)...

MR. CHAIRMAN: Thank you. Question No. 32. ... (Interruptions)...

sft w1 IraTet : wEIE, ) B O we goT € AE 2., (aE). .. g ot A
B 2l ....(JEEH). .

P wwrafay : 3ma T S8 SIS, (@EET)... TR S, 98 SIS . (SIGET). ..
sfY ST 3FraTe R, 319 A TS HL S o &1 T B (aEn). ..
MR. CHAIRMAN: Question No. 32. ...(Interruptions)...
*32.|The questioner, SHRI D. RAJA, was absent. |
CO, emissions from thermal power plants
*32. SHRI D. RAJA : Will the Minister of POWER be pleased to state:

(@) whether it is a fact that the Carbon Dioxide (CO,) emission from thermal
power plants in the country is 45 per cent higher than the global best and 14 per cent
higher than the China’s average and if so, the details thereof;

(b) whether Government’s attention has been drawn to a report published by the
Center for Science and Environment (CSE) captioned “Heat on power-green rating of
coal based thermal power plants™ regarding the performance of the Indian thermal power

plants; and

(c) if so, the gist of the findings in the report and Government’s reaction to the

suggestions made therein?

THE MINISTER OF STATE OF THE MINISTRY OF POWER ( SHRI PIYUSH
GOYAL) : (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) India has abundant coal reserves and coal based generation will continue to

remain important for power generation in India. The Carbon Dioxide (CO,) emission



